


FIR No.364/
(ase NO. SOROG/
PS Punjabi Bagh
31.07.2020 |
Present: LLd. APP for the State.

Sh. Rakesh Srivastava. ld. Counsel for accused
alongwith accused Nishant are connected through Cisco Wcbe
application.

Final arguments heard.

Be put up for clarification / orders on 04.08.2020 at 3:¢!
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MM-01(West)/ THC:Delhy

31.07.2020



Mittar Kumar Vs. Kapit & Ors.
Case No.
PS Punjab: Bagh
31.07.2020
Fresh complaint case received through official email 1D.
It be checked and registered as per rules.
Present: None for complainant.
Be put up for consideration on 04.08.2020 at | [:30 am.
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Meera Devi Vs. Suryaball cic
Case No.8684/19
PS Punjabi Bagh
29.07.2020
File taken up at the request of Id. Counsel as he submits that beiore the
lockdown matter was put up for calling of action taken report and atieas!
same be called.
Present: LLd. Counsel for the complainant had contacted throvgh
electronic mode.
As per request of Id. Counsel, put up maiter [or purpese fixed
that is calling of ATR for 04.09.2020. \ '
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State Vs Harish Tiwari

FIR No. 4952017

U/s 384/389/102B/34 1PC

PS Punjabi Bagh

29-07-2020
Prosent: Learned APP for the State.

Sh Pankaj Gupta, Learned Counse! {or the Complainant is connected
through Cisco Webex Meeting App.

Sh Pranay Abhishek, Learned Counsel for the accused Harish T

connected through Cisco Webex Meeting App.
Learned Trainee Judge Ms Kanika Aggarwal could not be connecte
Ld. Counsel has already filed an application for delisiing o h

is vehidies
During the course of further submissions today, it is pointed out by the I.d Counsel for

LI
accused that he has filed an affidavit regarding the requirement to move simila:
application again. It is to be noted that Similar application has alréady beer disposed ol
by this court vide detailed order dated 12.04.2019.

In these circumstances, at this- stage, Ld Counsel for the accvsed b
submitted that he wishes to withdraw the present application. Same is not opp
the L.d Counsel for the complainant and Learned APP for the State. According!v, the
counsel for the accused is at liberty to do the same. Application is disposi - =

. :
accordingly.

MM: Wes

Delhi A 29-07-2024
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PS Punjabi Bagh

None for the complainant.

Keeping in view the overall circumstances and as

ol the Hon'ble High Court. put up for the purpose fixe
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MM-01(West/THC: Délhi
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